CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPSL BEMCH

DE 1822001

Mew Delhi, this the 29th day of January, Z200%

Hmn”bl@ shri S.R.adige, Vice-Chailrman (&)
Honble Shri Shanker Raju, Member (J)

J.Bhagat
Ewecutive Enginear ()
Civil Construction Wing
211 India Radio, MNew Delhi.
e W Bpplicant
(By fdvocate Shri R.Venkataramand,
with shri S.M.Garg)

Y ER S LS
UMTIOM OF IHDIé o THROUGH
1. The Zscretary

Ministry of Information & Broadcasting
Shastri Bhawan, MNew Delhl

1
—

"

2. The Director General of
#11 India Radio,
e Delhi.

P %, Chief Engineer (C)-~I

J Co, A1l India Radio
znd Floor, PTI Building
mleaw Belni.

(By pdvocate Ms. Promila Safaya)

0RDER (ORAL)

By Hon’ble Shri_S$.R.Adige. ¥C._(A)
The applicant impugn$ the chargsshest dated

? 14-11-1999 enclosed with the respondents” letter dated

L BO~11~1999 (Annexurs &l.
7. We  have heard both the parties and hava

1

alse perused the Delhi High Court’s order dated
Fr-9-2001  in CW Mo, 1235/2001, gquashing and setting
aside the Tribunal’s esarlier order dated 23-1-2001 in

this wary D& and directing the Tribunal to reconsider

the matter in the light of the waricusz judgemsnts of -
g

the Honble Supreme Court.
. During the course of hearing, we have been
informed that upp icant had submitted his written

- statement  in reply to the aforesaid chargeshset on

o ) |




-

e

Svka s

— =

21-12-~199%, but he has not recel

response T rom

the  respondents  to the sane, and in  the maarwhile,

espondents have appointaed an Enquiry Officer to
conduct the disciplinary procaeaedings.
4, We dispose of the 0A at this stage with

direction to the . respondents to qive applicant &

pérzonal hearing) and thereafter dispose of the
applicant’s aforemantioned writtean statement denying
the |argc~ by a detailed, speaking and regsoned
arder in  accordance with the Rules and Instructions

within three months from the date of receipt of a copy

5. In  the meanwhile, if applicant seaaks Lo
furnish any additional written statement, he may do SG
Wwithin two wesks from today.

& 1f any grievance still survives, after
disposal of ths applicant”s written statement aih
additional written statement oy the respondents, we
grant liberty to the applicant to sesk revival of the
prasent O also impugning the orders passed by the

/

esoonaean pursuant to the aforementioned directions.

T Meanwhile, till the respondents pass the
appropriate orders on applicant’s Wil tten

statement//additional written statement pursuant  to

directions, they should not procssd with the

Departmaental 2ndguiry.
. 0f stands disposed of accordingly. No
costs.

9, Ma 2515/2001 stands disposed of.
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{SHAMNKER RAJU) (S.R.OADIGE
MEMBER (J) - YICE~CHATRMAN {A)
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